" THE HON'BLE

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

Sk
0.2.1220/95.
R.Jagadeesh Babu
Vs
1. The Unien of India, Rep.by

its Secretary, Min.ef Finance,

(Dept., of Revenue), Nerth Bleck,

New Delhi,

2. The Beard eof Custems & Cantral

Excise, Néw Delhi rep, by its

Chairman.

3. The Cemmissiener of Custems and

Central Excise, Hyderabkad.

4, The Dy. Cemmissiener (P&V)
Custems and Central Excise,
Hyderabad,

Ceunsel faor the applicant

Ceunsel fer the respendents

CCRAM: =

THE HCN'BLE

SHRI R, RANGARAJAM : MEMBER (ADMN.)

SHRI B.S.JAI PARAMESHWAR @

N

‘Dt, of Decisien : 27=11-97.

.. Applicant,

.+ Resvendents.

Mr.G.Parameswgra Kae

Mr.V,Rajexwara Raa,Addl.CLSC

MEMBER (JUDL.)
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CRDER
ORAI: ORDER (PER HOK'BLE SHRI R, RANGARAJAN : MEMBER (ADMN )
PRes Heard Mrs.Sakthi fer Mr,G.Parameshwara Rae, learned

i
ceunsel fer the applicant and Mr,V.,Rajeswara Rae, learned co%n

for the respendents,
’ | Gk

2. . This 0® is pested te-day in view ef, the MA.1107/97

in this 0OA praylng for vacatien ef 1nter1m erder passed in this OA.
Wt gken up

When this MA/for hearing, the learned ceunsel fer the respondents

in the 0A submitted that this OA is filed challenging the im ugned

erder Ne.169/95 dt. 21-09-95 (Annexure-I) whereby the unwilliingness
‘ ef the appticant te jein as Deputy Cffice Superintendent (L(II)
en premetien was rejected, The learned ceunsel for the resgondents
in the OA new breught te sur netices the latest erder N@.B/Q% dated
‘7-1-97 (Annexure-R-l te the MA} wherein the request ef the %pplicanh—
for feoregeing his promotien te the cadre of Dy,Office Superintenden
(L-IJ) ef Custems and Central Ekcise fer a peried ef ene ye?r frem
the date of refusal ef premetion is accepted er the refusallwill
- expire fill the next vacancy arises, whichever is later, I% view ®
the abeve revised erder the learneéd counsel fer the respondents
submit that the OA itself has beceme infructueus, (
3. ‘ The learned ceunsel feor the applicant alse agreﬁs with
the appreciatien given by the learned ceunsel fer the respendents
stating that the CA has beceme infructueus and hence the OA may be
dispesed of as infructueus,
4, In view of the ab@ﬁe nubmission, the 0A is dismlssed'as
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infructueus, Ne cests,

Q- n)
“JAI PA SHWAR) (R. RANGARAJAN)
MEMBER (JUDL. ) MEMBER ( ADMN|, )
Dated : ‘he 27th_Nev. 1997. j
TDictated in the Open Court) lgu4/1wﬁ
l “T S,




DA1220/95

w3 e

The Secretafy, Ministry of Fnance, ( Depti of Revenue),

_ North Block, New Delhi
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The Bhairman, Board of Customs & Gentral Excisaey New Delhisl
The Commissioner of Customs and Central Exciseﬁ Bydenabadﬁ

Tie Oy’ Commissiome (P&V) Customs and Central Excise, HYderahad%
Ons copy to ﬂ%% GiParamesuara Rao, Advacate, CAT%;'Hyd%

One copy to Nrﬁ.u%ﬁajeswara Rao, Addificcsciy caATy, Hyﬁﬁ_

One copy to DJRH(A); cATH Hydl

One copy duplicata%
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Admitted and Inté§§m Directions

Iszued,

Allowad

OispaSed of with Oirections

Dismissad
s e %}

Dismissed as Withdrawn

Dismiséed or Default
Ordered/Re jécted

No order as \ta costs.
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